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1./17.11.96 	Hon b].e Shri N. Sahur  I'mber (A) 

Adjourned to 23.1.96 for admission. 

• 	 •. 
C N. Sahu ) SKS 	 Member  (A) 

2/23..01.96 	 Hon'ble Mr. N.Sahu, Member(A) 

-. 	 Adjourned to 02.02.1996for admission. 

Ail H' SKI 	 - 	
(N. Sdhu 
Member (A) 

/96 	1 	 Hon'ble Mr. K. D.Saha, Member (A) 

- 	. 

47'8..3..-1996 
S 	 - 	

•• 

- 	 S 

Mi ournedo 8. 3. 1996 for admjbsion. 

ME&. 

SharI 7 	/•:• (Alt ...
1egitrar 

Since the DiviSiOr )en 	is not 

8'ajlabe at presctlt. l t this case be 

adjourned sine die tLl the Division 

•- 	Bca11 is available. 	- 

Reg,isfra? j•/— 

• 	• 
C K.D.Saha ) 
Member (A) 

H0n 8bleMr. IcD.Saha, Member () 

Adjourned to 11. 4. 1996 for admission. 

•• 

(Me Kmber ,D.Sah!,) 
) 



 

I 
5/4.10.1996 Counsel for the app lica t $ I. S. K. Singh 

t the request of the learned cEur31 

for the appljôant, list this case on 30JO,1996 

for admiss:Von.  

1S, U. Sana ) 	 ( V. N. M4hrotra ) , I4PS. 	 Member (A) 	 Vice-Chairman . 

6/30.10.1996 	Counsel for the applicant : Mr.M.K.Aznbtstha 

Adjourned to 26.11. 1996 for cAdmission. 

( D.Purkayastha ) 	 ( KD.sha ) 
MPS. 	 Merrber(J) 	 Member (A) 

7./ 26.11.96. 	Shri S.K. Sinrh, the counsel for the 	liant 

Heard learned counsel for - the appiLcant.mt. 

Issje notices to the respondents to file written.•, 

1 .  statement within four weeks. Rejoinder, if any, ma.y 

be fild wihn two weeks thereafter. LiLt on 91 .97 

before the Dy. Reristrar0for completion of pleadinos. 

Requisites should be filed within a week. 
 

/ces 	 (K.D. Saha) 	 (V.N.i1ehrotra) 

	

Member (ri) 	 S 	Vice-chairman 



0. A. .-34/96 
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8/9. 1. i 

ps; 

9/24. 2 

cl 

NPS. 

97 	 The learned counsel, for the applicant 

Iir. M.X. Jha is present. None for the respondent. 

Requisites have not yet been filed on behalf of 

- 	theapp1Icant. The learned counsel is  directed 

to file requisites lirinediately for Issuing notices 

to the respondents. W/s has notbeen filed. Put up on 

24. 2. 1997 forW/s. 

M.L.Paswan ) 
Registrar I/c 

.997 	 None for the parties • On perus1 of order ' 
4 

no.8 dated  9.1. 1997 It appears that the learned , 

counsel was directed to file rquisites for is-4g d?—

not. ices Pdthe respondents but the aforentioned 

order, has not yet been complied with. However, for the 
• 

ends of justice one more opportunit4' is given t6 the 

applicant to file requisites. Put up on 20.3.1997 for 

: SR and W/s. 

- 	-. 	 •• 	 ( •S • P. Si. nha ) . 
Dy. Registrar I/c . 

• 3.1997 	The learned counsel for the.applicant is present. 

None for the respondents., The learned COUrISe prays for 
one month's time to file requisites for issuing noticeS- 

to the respondents. Prayer allowed. Put up on 2.1997 
'for filing W/s and SR. No further time shall be à]lowed 

for the purpose of requisites. - 

( S.P.Sinha ) 
Dy.Registrar I/c 



p 
ii 

1 /2. 51 997 The learned counse1 for theapplicant is 

present. None for the respondents. Copy of t 

brief 0. A. has been served to the Sr. Standing 

Counsel on 10.3,1997•  Receipt showing Service of 

the brief is kept on the record. Put ip on 6. 6. 1997 
for filing W/s. 

.Sinha 
Dy.Registrar I/c 

12/6.6.997 	 The learned Counsel for the.app1icnt is 

present. None for the respondents. No W/s has yetbeen 

filed Put up on 17.7.1997 for filing W/s as a last chanc. 

( $ •Sjnha ): 
Dy.RegistrarI/c 

13/17 .71997 	 None for the parties. No W/s has yet been 

filed though sufficient, time was given therefore. 

H 	 In the circumstances, let it be listed before the 

Hori.'ble 	nch for direction on 6. 8. 7. 

* 	

•1 

	

I 	
( S. .Sinha ) 

	

MPS. 	 Dy.Registrar I/c 

6.8.97. 

MPS. 

U/S not filed so far. Four weeks further time 

is allowed for the same. Rejoinder, if any, may be filed 

within two weeks thereafter. List it on 26.9.97* 

for direction 

(V.N. !lehrotra) 

Vice-chairman 
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O.A. No.34/96, 

24/15.07.99 	Forwant otime, hearing is adjourn d 
to 24.08.1999. 

zasa 	 (.Narayan) 
Màmber(A) 	 Vice-Qaixman 

25j 24.8.1999 	None for the part is. 

List it ••f or hearing on 29.9.1999. 

Lakshmar Jha ) 	 ( L.I.K.Prasád 
MES• 	 Membez (J) 	 Member (A) 

-5- 

6/ 9.9.1999 	 List it for hearing on 2.11.1999. 

(Lakshman ma ) 	( L. R.K. Prasad ) 
M. - 	 lernber (J) - - 	Memr (A) 	- 

27/2.11.99 	List it for hearing on 

(Lakshnaj Jha) 	 (L.R.K. Pra sad 

s 	 embe). 	 Menber(kY 



28/28,12,99 None for the parties, 

As DB is not available, list it for hearing 
on *7.2,2000 

AKJ 	 (L.JJ-IA) 
MENBER(J) 

	

29/079 32.200 	For want of time., list it on 07,04.2003 
for hearing. 	. 	 . 

SKY .Hni 1 na)11(A) 	 (S.Nazyan)/V,C. 

	

30/07,04.2000 	For want of time, the hearing is adjourned 
to 23.0,20cO. 

SJ 	(L.R. i(. rasad)/ 	 (S .Narayan)/V,C. 

31 

23.5.2000 

CM 
List on 14.7.2100 for hearing. 

L-R .K . Prasad) 	----.. 
Member (A) 	 . Vice-chairman 

32/14.7.2000 None for the pa rties. 

List it for hearing on 24.8.2000 

c 



a .  

33 	.8.2000 

IC 8Sf 

- 

'3.10.2000 	None for the parties 

;2 t it for hearing on 27.10.2000. 

4P4o 
SKS / 	L. Hmingliana )/M(A) 	( L. Jba )/M(J) 

35.f 27.10.2000. 

As the-D.B. of court no% 1 is not available, ltit 

28.11.2000 for hearing.  

(L. JHA). 
118R (A) 	 MEMBER () 

36/28.11,2000 : None for the applicant. 

Shri H.P.Singh, 	for the' respondents. 
I4st again on 30.11.2000 for - hei arirg. In 

case nobody appears on behalf f the applicant on the 
net date to press this case, it Would be dIsmissed fo 
default. 

sk3 	(L.a.(.Pra77jrr W 	 (S.Narayan)$T.c. 	H 

37./ 30.11.2000. 

Shri H.P. Singh, th6 counsel forthe z respondents.. 

None appears on behalf of' the applicant tdday 1so. 

Pursuant to order dated 28.11.2000, this UA is dismissed' 
for default. 

(L.R.K. PRAS AD)/P1( h) 	 ' 	(. NRAYiN)t\i.c. 


